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SRO 200 - In exercise qof

: _ the pawers conferred b
:Ec““”t Lf 0; tITE Code of Criminal Procedure, Samvat, 1989 ,;hs:gﬂm ]
sﬁgﬁlgxe S i the officers 1o be the Executive Magistrates of the firs elass iy
rcise all the powers of an Executive Magistrate of the first class within ther
respective territorial Junsdiction of Disirict Rajouri~ LI

|
S.No. S!‘:gil?rei of the Officer | Designation and Place of posting |
1| Abdul Sattar, Additional Depuly Commissioner. |
Nowshera
2| Kartar Singh Addtional Depuly Commissioner,
Sunderbani
oy 3| Khalid Hussain Additional Deputy Commissioner,
Kalakote

The Government further in exercise of the powers conferred by sub-
section (2) of section 10 of the said Code appoint the aforesaid Executive
Magistrates (Additional Deputy Cemmissioners) as Additional District
Magistrate, within their territorial jurisdiction of District Rajoun and shall have
all the powers of District Magistrate under the said Code

By order of the Government of Jammu and Kashmir

Sdi-
(Abdul Majid Bhat)
Secretary to Government,

26 -04-2018.
NO: LD (P) 2008/01-Rajouri Dated

Copy to the:-
\_/lu Commissioner/Secretary o Government, Revenue Department

2 Duwisional Commissioner, Jammu %
3. Registrar General, J&K High Court, Jam ko i e No OCRI2018
4

Deputy Commissioner, Rajouri. This is with
012008 n exira ordinary
5 g:t:;r;?h?:nzage?. Government Press, Jammu for Whl'ﬁ;’" .8
issue of the Government Gazelle s S
6 SRO section, Department of LISPA (W ) S [(ﬁn |
(Khurshid Ahmall Bha
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